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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

+  ARB.P. 1478/2024 

 M/S NCC - SCIW (JV)     .....Petitioner 

Through: Mr. Dushyant Kishan Kaul, 

Adv. for Dr. Amit George, Adv.  

 

    versus 

 

 NBCC (INDIA) LIMITED          .....Respondent 

Through: Mr. Ravi Krishan Chandana, 

Mr. Udbhav K Garg, Mr. 

Siddhant Choudhary and Mr. 

Kush Tomar, Advs.  

 

 CORAM: 

 HON'BLE MR. JUSTICE OM PRAKASH SHUKLA 

    ORDER(ORAL) 

%       27.07.2026 

1. Learned Counsel for the Petitioner seeks withdrawal of this 

petition in view of the fact that the parties have amicably resolved 

their disputes in terms of the Deed of Compromise/Settlement dated 

16.06.2026, which is taken on record.  

 

2. Learned Counsel for the Respondent has consented to the same.  

 

3. Accordingly, the present petition is dismissed as withdrawn.  

 

 

OM PRAKASH SHUKLA, J 

JULY 27, 2026/gunn 
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